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M~.P.N.Jatti, Counsel for applicant. 

that 
Learned counsel for the applitant .submits 
he .wants to withdraw this OA with a liberty 

reserved to him to file 
samR cause of action. 

a substantive OA for the 

In vie1or o.f ·th;:.~ submissicm made by the 
J.earned counsel £or the apr:,licant, the present OA 
is clismi::::::ed as: vJ".i. thdrat.,rn 1,vi th a liberty reserved 

appl].can t · to file a fresh 
cause o.f action. 
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